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CENWR L ADMI NI aTR.i1 IVE TRIPUNAL ALLAHADAD BENCH 
ALLAHABAD. 

0.A.No. 785/92 
Mahmo d Ali 	 

VLTBUS 

Union of India... 
oth rs 

Appl icant 

Respondents 

Hon' tile Mr. Justice s.K.Dhaon, U.C. 
Hon t iale Mr K.Oba 

By Hon' ble Mr. Justice .i.K.Ohacitri, V.C•) 

Order dated 22.5.92 passed by the Assistant 
Engine =r , Northern Railway, Chunar, dismissing 
the applicant from the service is being impugned 
in thi- application.  

2. 	Admittedly under the 8444-way statute 
the applicant has a right of appeal. This appeal 
has to be preferred within a period of 45 days 
from t a date of receipt of the order. So fart  the 
applicant has not filed an apt eal. He shall do 
so now if so advised. We do not ovonsider it a wAs44,44„4.__ 
fit ca 	The ap;lication is rejected summarily. 
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